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whether the clarifications will be taken up today or 
they will be taken up tomorrow. I have some 
meeting with the Prime Minister and other 
people. I have to go at seven o' clock. So, I just 
wanted to know whether clarifications are not 
needed. Otherwise, I will give clarifications. 

SHRI MENTAY PADMANABHAM : Some 
other time. 

SHRI P. UPENDRA: When Mr. Seshan 
creates another problem, you can combine ' 
them. 

SHRI V. NARAYANASAMY (Pondicherry): 
They can be combined. ... (Interruptions) 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): I think there is a lot of substance in the 
submission of the hon. Minister, but now it is up to 
the sense of the House. .. .(Interruptions) 

If you agree, it may come in another form. If 
you refuse,... (Interruptions) 

SHRI V. NARAYANASAMY: On Monday, 
Mr. Vice-Chairman. 

SHRI P. UPENDRA: He has been sincerely 
sitting here throughout the day. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI)-. That is true. So, some concession 
should be given to him for his sincerity. I think the 
sense of the House is, is it appears from the 
statement now, that it stands redundant. At some 
other time if Members want to have some further 
clarifications about the role of the Election 
Commission and other problems relating to 
States, they may come in other forms. 

PROF. SAURIN BHATTACHARYA (West 
Bengal): Dangerous situation must be dis-
cussed. 

 

THE VICE-CHAIRMAN (SYED SIBTEY 

RAZI): Please let him finish with this problem. 

The sense of the House is A at this very state-

ment should be taken as redundant and ... 

(Interruptions) 

(The Denary Chahmaji in the chair] 

SHRI H. R. BHARDWAJ: It could be on 
Monday. 

THE DEPUTY CHAIRMAN: On Monday he 
is ready. OX 

STATEMENT BY MINISTER 

Derailment of 5609 Avadb-Assam Express near 
Mairwa Station on the Chhapra-Bhatni Section 
of North  Eastern   Railway  on   3rd  August, 

1993— 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): Madam, my submission is that the 
accident took place on 3rd of August There is no 
relevance to it now. So, the suo motu Statement 
listed for today is not relevant 

SHRI P. UPENDRA (Andhra Pradesh): Lay it 
on the Table of the House. 

THE DEPUTY CHAIRMAN: No clarifica-
tions. Mr. Lenka, please lay it on the Table of the 
House and take care of the people who have been 
hurt in the accident 

SHRI V. NARAYANASAMY: Madam, 
copies have to be furnished to us. 

THE DEPUTY CHAIRMAN: They will be 
furnished. 

SHRI K. C. LENKA: Madam, I beg to lay on the 
Table a Statement regarding derailment of 5609 
Avadh-Assam Express near Mairwa Station on 
the Chhapra-Bhatni Section of North Eastern 
Railway on 3-8-1993. 

STATEMENT BY MINISTER 

Fatal Bomb attack on Shri P. Siva Reddy, Tetnga 
Desam MLA.—Contd. 

DR. YELAMANCHILI SIVAJI (Andhra 
Ptadesh): The hon. Minister in his Statement has 
drawn attention to certain differences between 
the security in the case of the Naxalite activities 
and the security in the case of the factional 
fights. What are the existing guidelines that are 
available with the State Governments under these 
two circumstances ? 

Another clarification I would like to ask is mat 
in the writ petition dated 3rd December, 1992, 
fee late Mr. Siva Reddy appealed to the 

High  Court   for  additional   security,   ft   is 
mentioned that the Minister of Home Affairs in 
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Andhra Pradesh, Dr. Mysoora Reddy filed a 
counter-affidavit. What made Dr. Mysoora 
Reddy file a counter-affidavit ? Does that not 
show that he was responsible or was contem-
plating a conspiracy to finish off Mr. Siva 
Reddy? It should be clarified by the hon. 
Minister. It is mentioned that on 5th of August, the 
DIG Security had been to Chirala in connection 
with the visit of the Chief Minister. 

But to my knowledge the Chief Minister had 
visited Chirala on the 9th August. So what made the 
DIG to be away at Chirala on the 6th August when 
the Chief Minister was therel only on the 9th 
August evening ? It has been mentioned that in the 
absence of the DIG' Security, the Additional 
Commandant of Eleventh Battalion, APSP, 
Kumool had been contacted. When such a good 
number of people were available from the Police 
Force at Hyderabad, why did the Superintendent 
of Police (Security) in the meantime contacted the 
Additional Commandant Eleventh Battalion, 
APSP, Kurnool on 6th August and requested him 
to select two good commando trained PSOs ? 

It has been mentioned in the statement that 
Head Constable K. Nathaniel and Police Con-
stable K. Nageswara Reddy were attached with Mr. 
Siva Reddy as personal security guards. They 
went back from a certain place. They did not follow 
Mr. Siva Reddy. Are these constables who were on 
duty, supposed to go back ? Under whose orders 
did these constables leave Mr. Siva Reddy? Are 
they supposed to obey the orders of any person 
other than their superior officers ? Can they go 
back on their own ? Can they go back on the 
orders of any person ? I would like to know 
about this from the Minister. 

The other day, the Minister had mentioned 
about criminalisation of politics. 

 

DR. YELAMANCHILI SIVAJI: It is very 
much connected with this. 

THE DEPUTY CHAIRMAN : Just a minute. He 
had made a statement and you had sought fall 
clarifications. Now that matter is over. On the 
demand of two or three Members he had 
promised that he would come back with facts. 

DR. YELAMANCHILI SIVAJI: Because he 
was not present on that particular day. 

THE DEPUTY CHAIRMAN : Now he has 
brought with him facts. 

DR. YELAMANCHILI SIVAJI. He was not 
present He was not informed. Therefore, he 
came back. 

SHRIMATI RENUKA CHOWDHURY 
(Andhra Pradesh): This is only a fiction. These 
are not facts. That is what he says. It is not a 
statement of facts. There is a lot of deviation 
which I would like to point out. 

THE DEPUTY CHAIRMAN : You can ask. 
But what happened on that day is over. Now he 
should confine himself to today's statement. 

SHRI JAGDISH PRASAD MATHUR: 
Madam, there is a statement in response to the 
demand made by the Members. Then, clarifi-
cations, clarifications and clarifications. 

 

DR. YELAMANCHILI SIVAJI: Madam, in 
this connection when Mrs. Siva Reddy was 
going to the State Assembly to observe fast, she 
was stopped on the way and was physically lif-
ted just like a luggage. She was thrown into the 
police vehicle. The entire Andhra Pradesh State 
Assembly was in a pellmell. The State Govern-
ment was not in a position to run the Assembly. 
May I know from the Minister whether he is 
aware of these facts which have occurred after 
this incident? 

SHRI V. NARAYANASAMY: Madam 
Deputy Chairman, thank you for giving me this 
opportunity. The hon. Minister's statement on 
the clarifications sought by the hon. Members is 
self-explanatory. I feel the killing of Mr. Siva 
Reddy was gruesome. The hon. Minister had 
explained in his statement that Mr. Siva Reddy 
had approached the court for providing him 
with additional security. The court had ordered 
a thorough enquiry and, after two writ petition* 
came to the conclusion that additional security 
was not required for him. The legal battle was 
aver. (Interruptions)... I will read the last sen-
tence of the first page from the Minister's state-
ment. I quote : "In this order, the High Court 
held that no mala fide was made out against the 
State Home Minister and that Shri Reddy had 
not provided any material against die Home 
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Minister regarding the assertion that the latter 
had instructed to reduce his security." 
..{Interruptions)...Kindly hear me. The Court 
ordered that there were no grounds for its 
interference and accordingly, it dismissed the 
writ petition. The prayer of Shri Siva Reddy 
was not granted by the Court. That means, his 
plea of security on the ground of threat to his 
life was not accepted by the Court. Then, the 
matter was taken up by the MLA and his 
leader to the Legislative Assembly. It is a fact 
that the hon. Speaker of the Andhra Pradesh 
Assembly gave an order that additional 
security was to be provided to him. That was 
on 6th August 1993. Between 6th and 7th, 
according to the information I have got, he 
wanted security personnel of his choice and 
the two persons whom he brought, as the 
Minister had stated, were from Battalion No. 
11. The other persons of his choice had to be 
sent. But the area is far away and they have to 
report for duty. In the meanwhile, under the 
guise of going to his leader's house, N. T. R.s 
house,... 

THE DEPUTY CHAIRMAN: Mr. 
Narayanasamy, are you making a statement or 
are you asking questions? 

SHRI V. NARAYANASAMY: I am going 
to ask only three pointed questions. 

THE DEPUTY CHAIRMAN : Please ask 
the three pointed questions. Do not make a 
statement 

SHRI V. NARAYANASAMY: Madam, I 
would like to know from the hon. Mini-
Ster..../Interruptions)... 

At that time, when he went out, he asked 
one of his security guards to remain in the 
quarters and he took with him only one 
security person and three of his gunmen, his 
own gunmen. (Interruptions), Madam, I want 
to have clarifications from the Minister, not 
from Mrs. Renuka Chowdhury. I want to 
know from the Minister whether Mr. Siva 
Reddy had his own personal gunmen for the 
purpose of giving protection to him. Further, 
there were several murder cases pending 
against Mr. Siva Reddy. In the   documents   
which   I   could   gather..... 

Interruptions)-. 

AN HON MEMBER: How is it relevant? 

SHRI MOTURU HANUMANTHA RAO: 
Does it empower other candidates to attack 
and murder him? 

SHRI V. NARAYANASAMY: You are 
trying 

to politicalise the issue. Therefore, I have to 
say that. Otherwise, why should I say that? 

Madam, it is only rivalry continuing for 
years together between two groups and there 
is no politics. That has been politicised by the 
former Chief Minister and leader of the 
Telugu Desam Party, Shri N. T. Rama Rao, 
for his own political ends. Therefore, I am 
pained to say this in this House. The murder 
took place and the police is taking action and 
the Telugu Desam leaders took law into their 
own hands and they were creating a law and 
order problem in Hyderabad and other places. 
Madam, I would like to remind the hon. 
Members also... 

THE DEPUTY CHAIRMAN : You ask the 
Minister questions; do not remind Members 
of anything because we do not have any 
provision for reminders. Please ask the 
Minister pointed questions. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Madam obviously, Mr. 
Narayanasamy is politicalising the statement. 

SHRI V. NARAYANASAMY: I would 
like to know from the hon. Minister whether 
the persons who were involved in the murder 
came by an auto-rikshaw. ..../Interruptions). 
They are not allowing me to speak. How can 
I speak. Madam ? 

THE DEPUTY CHAIRMAN: Let him 
speak. If he is also concerned about the 
murder of the MLA, let him speak. 

SHRI V. NARAYANASAMY: What is the 
stage of the investigation ? Madam, in an 
earlier incident, one of our Congress MLAs, 
Mr. Mohanaranga • Rao, who was on fast, 
was killed. 

SHRI MENTAY PADMANABHAM : 
This is not part of the statement. 

THE DEPUTY CHAIRMAN : Right. It is 
not part of the statement. 

SHRI MENTAY PADMANABHAM : He 
is going beyond it I would like to seek a 
clarification from you. If you allow him to go 
beyond 
this  statement /interruptions).   Madam,  
you 
should   also   allow  us   to   go   beyond   the 
statement. 

THE DEPUTY CHAIRMAN: Mr. Nara-
yanasamy, I would be very thankful if every 
Member, who is speaking on the statement of 
the Minister, confines himself to these two 
pages. There were specific clarifications 
which 
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were asked and that is the reason why the 
Minister has come over here to make a state-
ment about the points raised. Now, please 
confine yourself to those points. 
(Interruptions). 

SHRI MOTURU HANUMANTHA RAO: 
I plead with Mr. Narayanasamy, the 
murdered man, Shri Siva Reddy, was an 
MLA and was an ex-Minister in the TDP 
Governement The present Home Minister is a 
Congress man, who refused to provide 
security to Siva Reddy. interruptions). 

SHRI V. NARAYANASAMY: Madam, 
here I dispute his concern. (Interruptions) 
Don't try to say anything which is not on 
record. Interruptions). 

THE DEPUTY CHAIRMAN. Mr. Hanu-
mantha Rao, if I remember, I was listening to 
the long clarifications which you asked for, in 
my Chamber. It was rather a speech. I would 
very humbly request you—the Chair is never 
too humble, but still in your case because of 
your age—to keep quiet for a minute and 
allow him to make his point. 

SHRI V. NARAYANASAMY: Madam, 
one of our Congress legislators was brutally 
murdered when he was on fast during N. T. 
Rama Rao's Chief Ministership. Now, the 
issue is between the two rival groups. There is 
a direct charge and accusation against the 
present Home Minister of the State levelled 
by the TDP leaders. The High Court has 
rejected the petition which was filed by Mr. 
Siva Reddy. But on the Speaker's direction, 
security was to be provided to him. In the 
meanwhile, Mr. Siva Reddy was murdered. I 
would like to know from the hon. Home 
Minister whether the TDP legislators entered 
the well of the Legislative Assembly as a 
result of which the House was adjourned. I 
would also like to know whether they took the 
floor and conducted parallel proceedings 
there. (Interruptions). Why are you agitated? 
My last point is, when is the investigation 
going to be over ? I would also like to know 
whether any leader is involved in this incident 
According to my information, it has happened 
due to rivalry between two groups which led 
to the murder of Mr. Siva Reddy. The reasons 
given are that he was a noted criminal, who 
had been involved in 32 murder cases. 
(Interruptions) 

SHRI MENTAY PADMANABHAM: 
Thank you very much, Madam. This 
statement, as is evident, tells very less. We 
expected that the 

Home Minister would tnrow some light on 
some of the vital questions raised by us the 
other day when this matter was taken up. The 
statement clearly shows the complicity of the 
State Government in the murder of Mr. P. 
Siva Reddy. The first part is with regard to 
High Court's direction. We are all aware that 
the High Court gives directions to the State 
Government to assess the security needs of an 
applicant and then to come to a conclusion. 
That kind of an order was given to the State 
Government But what did the State 
Government do ? Some of the police officers, 
who are directly working under the Home 
Minister or the Government of Andhra 
Pradesh, apprised the State Government. They 
have gone into the matter. They have 
discussed it. They have been dillydallying. 
Ultimately they have come to the conclusion 
that there is no need to give him security. This 
is exactly what we have pointed out, Madam, 
because this is a Sarkari murder. This is a 
murder committed with the active collusion of 
the Government of Andhra Pradesh. That is 
our accusation and this statement amply 
proves that this is absolutely true and I am 
really thankful to Mr. Pilot for giving this 
kind of statement which proves beyond doubt 
that the State Government is the prime 
accused in the entire case. 

Madam, there is another issue, the pro-
ceedings of the Assembly of the 6th. This 
man, the unfortunate Siva Reddy, was killed 
on 7th. On 6th he pleaded vociferously in the 
Assembly for about an hour or one-and-a-half 
hours requesting the Government to provide 
him adequate security, because the 
Government has all along been dilly-dallying, 
the Government was not coming forward to 
give adequate security, the Government was 
going on denying him the security he was 
pleading for. Madam, what happened on 6th 
was that the Speaker had given a specific 
direction to provide him security— "Don't 
worry about other things. Don't try to assess 
the antecedents. Don't try to assess the need of 
the security and other things. You just provide 
him the security he needed, the security he 
wanted.'' That is the specific direction of the 
Speaker. Sir, this is a very, very pathetic case 
because the DGP was not available in 
Hyderabad. The DGP had gone somewhere 
else. Here the Government the DIG or 
whoever it is, had contacted an SP who was 
200 kms. away from Hyderabad. What is all 
this ? Can anybody believe this? This is really 
more pathetic. Madam. This is the pathetic... 
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THE DEPUTY CHAIHMAN: Ask 
questions. 

SHRI MENTAY PADMANABHAM: Two 
minutes more. 

THE DEPUTY CHAIRMAN: Questions 
only. 

SHRI MENTAY PADMANABHAM : This 
is the question I am asking. This is the 
question. These are all the questions I am 
addressing to (he hon. Home Minister. Does 
he really believe that this kind of thing would 
happen? This is the information given by the 
State Government ! Therefore, I would say, 
the Government is here, the bonafides of the 
State Government are suspect, the intentions 
of the Home Minister of the State 
Government are suspect I agree about the 
mala fides of the State Home Minister. That is 
amply proved by the statement itself 
Therefore, I would like to know from the 
Government of India whether it would entrust 
the entire investigation to the CBI. That is 
number one. Number two is whether the 
Government of India would institute an 
inquiry by a single sitting Judge to investigate 
this matter. These are the two questions I 
would like to ask the Home Minister. 

Madam, there is another aspect here. Yester 
day there were a lot of things which happened 
in Hyderabad. I am really unhappy to see that 
in the statement nothing is mentioned. Yester 
day, Madam, the widow of the slain MLA was 
coming to Hyderabad to fight for seeking jus 
tice, to impress upon the Government the need 
to provide her security and also to see that a 
free and fair investigation is conducted in the 
case. She was arrested and the two MLAs 
who accompanied her were beaten up. And 
she was arrested and she was kept in wrongful 
confine ment Till relatives of this unfortunate 
widow approached the Magistrate's Court, she 
was not released. She was released around 
4.00 or 4.30. Before that, the Magistrate gave 
specific orders to the Government to release 
her immediately. She moved for bail and the 
bail was granted. He gave specific orders to 
the local Police Officer to release her 
immediately. Then only the Govern ment 
released her. Madam, this is the most 
unfortunate situation and the police is let 
loose. Their hooliganism is known to 
everybody in Hyderabad. A number of people, 
MLAs, came from almost all parts of the State 
to attend the Assembly. And, Madam, they 
were all beaten up. They were prevented from 
attending the Assembly session 
(Interruptions)... 

SHRI V. NARAYANASAMY: Madam, 
this 
is also a part of the statement? ______  (Inter 
ruptions) ... 

SHRIMATI RENUKA CHOWDHURY: 
Yes. 

SHRI V. NARAYANASAMY: I am asking 
this question because he told me that I was 
rais 
ing extraneous issues __ (Interruptions)... 

SHRI MENTAY PADMANABHAM: You 
had gone beyond the statement and I am not 
going beyond the statement. This is a part of 
the same incident. The other day this murder 
took place and yesterday. Madam, something 
else happened (Interruptions)... 

THE DEPUTY CHAIRMAN: May I 
remind you of one thing? In a country like 
ours, we have a Parliament and we have the 
State Assemblies. What happened in the 
Legislative Assembly, you don't discuss here. 
You are con cerned with the death of a 
particular Member of the Assembly for which 
the Minister has come twice to this House 
(Interruptions)... 

SHRIMATI RENUKA CHOWDHURY: 
He is a voter for this House _______ (Interr 
uptions) ... 

THE DEPUTY CHAIRMAN: That is why 
we have allowed this matter to be discussed 
here. Otherwise, we would not have allowed 
this matter at all. But that does not mean that 
we will go beyond the jurisdiction of our 
House and go to the proceedings of the 
Legislative Assembly. 

SHRI MENTAY PADMANABHAM. 
Madam, I am not going beyond the 
jurisdiction of the House. Kindly hear me. I 
am only referring to the unfortunate situation 
in which the widow of the Slain MLA was 
put. 

SHRI V. NARAYANASAMY: You are 
refer ring to the proceedings of the Assembly 
(Interruptions)... 

SHRI MENTAY PADMANABHAM : No; 
I am not. I am only referring to the fact that 
the MLAs who came to attend the Assembly 
ses sion were prevented and that is not 
beyond the purview of the House 
(Interruptions)... 

SHRIMATI RENUKA CHOWDHURY: 
They were beaten up __ (Interruptions)... 

SHRI MENTAY PADMANABHAM: They 
were beaten up and they were prevented from 
entering the House ___ (Interruptions)... 
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THE DEPUTY CHAIRMAN I have given 
you permission. But you should know what the 
parameters of our House are. The matters you 
are raising, you should raise with the Minister 
and he will answer. What you are saying is a 
matter which is beyond his answer because you 
are talking about the State Assembly. There is a 
State Government and that State Government 
should take a certain responsibility. 

SHRI MENTAY PADMANABHAM: 
Madam, I would only like to bring to the notice 
of the honourable Minister that the Govern-
ment of Andhra Pradesh is misusing its State 
power for political ends, that the Home Minis-
ter is misusing his power to settle scores with a 
private individual. That is the point I am 
appealing to the Home Minister here to 
institute an inquiry by the CBI or by any other 
agency. That is exactly the reason why I am 
making this plea. 

There is one more point Madam. Anyway, 
Mr.   Narayanasamy   raised   it ___   (Interrup- 
ions)... When Mr. Mohan Ranga Rao was 
killed, in deference to the public opinion there, 
the NTR Government asked the Home Minister 
to resign and he also shifted the DGP from that 
position and appointed somebody else. Since 
Mr. Narayanasamy raised it. I would like to 
ask: If they have got any sense of responsibility, 
if they have got any sense of shame, they should 
also dismiss their Home Minister and they 
should transfer the DGP from there. Will they 
do it? This is what I am asking on the floor of 
this House in response to what Mr. Narayana-
samy and other Members on the Treasury 
Benches have asked. Thank you, Madam. 

SHRI MOTURU HANUMANTHA RAO: 
Madam, only one sentence. 

THE DEPUTY CHAIRMAN: You have 
uttered many sentences. 

SHRI MOTURU HANUMANTHA RAO: 
My submission is that you are referring to the 
law and order situation in a State. You are say-
ing that this should not be raised. Why did the 
Home Minister go to Calcutta and made a state-
ment there and passed strictures on the State 
Government ? Why did he do it ? 

THE     DEPUTY      CHAIRMAN:      Mr 
Hanumantha Rao, when I am here in the Chair, 
mts does not happen under my chairmanship, 
V% must know what our parameters are and I 
have said that also. We should not go beyond 
our parameters. Whichever State it may be, we 
should leave the matter to it. If we don't do that 

VK would be impinging upon their respon-
sibility. That we should not do. That is what I 
am saying. I do not have two yardsticks-------  
(Interruptions).. .Yes, Mr. Jadhav, before you 
start, I have to state that I have thirteen names 
here and, I think, some other names also. It is 
now 7-15 p. m. Would you not prefer that those 
people coming from that State, concerned about 
this killing, are given the chance first ? 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashh-a): Madam, Mr. 
Narayanasamy also spoke. 

SHRI V. NARAYANASAMY. I am con-
cerned with that State. It is nearer to my 
State. 

THE DEPUTY CHAIRMAN: Mr. Nara-
yanasamy, you are not concerned with it. You 
please take your seat 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Madam, I am really closer to 
Andhra Pradesh because we were previously 
from the Hyderabad State. I know so many 
Reddys there. I know the politics also. 

THE DEPUTY CHAIRMAN : That is why 
you are everready to speak. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Madam, I will ask only pointed 
questions. 

Madam, wherever any act of violence, took 
place, I strongly condemned it in this House. 
And any MLA or any public representative who 
is working with the people must be given full 
security whenever he wants. So, that is the first 
thing. Madam, the second thing is that you 
might know that a few months back, in Bom-
bay, Mr. Ramesh More and Mr. Vithal Chavan, 
two Shiv Sena MLAs were assassinated. 

THE DEPUTY CHAIRMAN: That is 
beyond the purview. I have to put some 
restriction. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: I am mentioning the facts. 

THE DEPUTY CHAIRMAN: You have 
already mentioned. If you have not mentioned 
it, then it is not going on record. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Madam, I have condemned the act 
of violence strongly. As it happened in Bombay, 
in the same way, things can happen in 
Hyderabad and other places also. Madam, in 
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the statement itself, it has been given that 
there was a threat to Shri Siva Reddy from 
factional rivalry and not from extremist 
elements. So, it clearly shows that his 
assassination took place out of factional 
rivalry. In ihe same -way, the High Court has 
held that no mala fide was made out against 
the State Home Minister and that Shri Reddy 
had not provided any material against the 
Home Minister regarding the assertion that 
the latter had instructed to reduce his security. 

THE DEPUTY CHAIRMAN: I have heard 
the statement Please put your question. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: What I mean to say is that I am 
analysing these facts. The High Court has 
given a clear verdict that there is no threat 
from the Home Minister to Mr. Siva Reddy's 
life. So, we cannot say, as some hon. 
Members are making allegations, that the 
Home Minister of the State is involved in the 
act of assassination of Mr. Siva Reddy. I 
think that attitude is totally false. 

Madam, the second thing is that two con 
stables were attached to Mr. Siva Reddy—
Mr. Nathaneil and Mr. K. Nageswara Reddy. 
When there was a threat to his life, I do not 
know why he did not use those constables 
(Interruptions,) ... I am asking the Chair. I am 
asking the hon. Minister. What were these 
constables doing when there was a threat to 
the life of Mr. Siva Reddy ? I am equally 
anguished like you. I have first strongly 
condemned the act of violence, whether from 
the Congress party or the Telugu Desam or 
any other party. If such a thing takes place, it 
is an act of shame on the part of our society. 
So, Madam, I want to know from the hon. 
Minister as to what these bodyguards were 
doing. 

Madam, the other thing is the political 
rivalry and the political drama. I want to 
know why the postmortem of the body could 
not take place. It is reported in today's 
newspapers that Mr. N. T. Rama Rao had 
taken the dead body of Mr. Siva Reddy to the 
Raj Bhavan. I do not understand this. If there 
is such a depth of seriousness in the incident, 
when one of the MLAs has been assassinated, 
it is the duty of any leader to see that 
postmortem or other enquiries are conducted. 
Madam, there is a statement by 7 or 8 MLAs 
from Andhra Pradesh that this act of 
assassination took place from the Telugu 
Desam party itself. I want to know from the 
hon. Minister whether it is a fact. Madam, I 
mentioned in the 

beginning about the Shiv Sena because the 
internal faction of the Shiv Sena has resulted 
in the assassination of their own MLAs. In the 
same way, it might have happened. There 
might have been rivalry amongst the groups 
of the Telugu Desam party, and they might 
have committed this act of violence. And they 
must have been putting this allegation against 
the Home Minister. So, I want to know from 
the hon. Minister as to the reason why this 
hon. MLA has been assassinated. Who is 
responsible for that ? Even if the Telugu 
Desam people are responsible, the hon. 
Minister must see to it that they are punished. 

SHRIMATI RENUKA CHOWDHURY: He 

should substantiate his statement. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Any culprit who is responsible for 
that, should be punished. I know it very well 
because Andhra Pradesh is quite close to my 
taluka. So many districts are there; Godhara is 
there which is nearest to my native place. 
Because Mr. N. T. Rama Rao is an expert 
artiste 
and drama-player __ (Interruptions)... 

SHRI MENTAY PADMANABHAM: I 
object to this. He has no business to mention 
the name. I strongly object to it. 

SHRIMATI RENUKA CHOWDHURY: It 
is none of his business to mention his name 
— (Interruptions)... 

THE DEPUTY CHAIRMAN : Mr. Jadhav. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: This is a very relevant point.... 
(Interruptions).. .Mr. N. T. Rama Rao could 
make use of his expertise either to his side or 
the 
other side __ (Interruptions)... 

SHRIMATI RENUKA CHOWDHURY: I 
am very sorry to say it. He has no business to 
say like this. 

SHRI MENTAY PADMANABHAM : Mr. 
N. T. Rama Rao is not a Member of this 
House. Mr. Jadhav has no business to 
mention his name. There is a tradition in the 
House. 

THE DEPUTY CHAIRMAN: Even the 
Home Minister is not a Member of this 
House. 

SHRI MENTAY PADMANABHAM: But 
the Home Minister is a part and parcel of this 
statement, and this is a State subject which we 
are discussing. So I have every right to 
mention the name of the Home Minister or the 
Chief 
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Minister or the state Government. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: 1 want the Home Minister to 
explain the facts as to what had actually 
happened, and with these words I conclude. I 
know when Mrs. Renuka Chowdhury starts, 
she speaks so aggressively that others may 
also feel sometimes aggrieved. I now request 
the hon. Home Minister to clarify the points 
raised by me. 

THE DEPUTY CHAIRMAN: Shall we 
move on to other person? Mrs. Renuka 
Chowdhury. 

SHRI SURINDER KUMAR SINGLA 
(Punjab): My name coines earlier in the list 

 

And it was on the request of Shrimati 
Renuka Chowdhury that the statement is being 
made, and I am permitting her to speak. She 
has got-a meeting with the Prime Minister and 
she has to go. Later on I will call according to 
the list. And she says that she did raise her 
hand when Mr. Sibtey Razi was in the Chair 
but she could not catch his eye. 

SHRI SURINDER KUMAR SINGLA: We 
know you have preference for your own 
people—I mean for ladies. 

THE DEPUTY CHAIRMAN : I mu . remind 
the Members that in this House I ha t no 
friends and no enemies. I am just the Chair. I 
have no likes ar.d dislikes while I am 
presiding. if you say it in a humorous way, 
then it is a different matter. But we do 
sometimes consider that some Member may 
have some very urgent meeting; somebody 
may be sick or ill. In fact, this matter was 
raised by her very vehemently and the 
Minister did react that he will come back. So I 
think I will allow her now and later I will call 
you according to the list. Everybody is busy, I 
know. I am also busy. I have a dinner with the 
Vice-President. But we all have a 
responsibility to the House and if you ask 
questions, we will sit late in the night to finish 
it. 

SHRIMATI RENUKA CHOWDHURY: I 
am not interested in casting aspersions on any-
body's character or ability What I want is facts 
That day also I asked for facts when the 
House-was working. I want to reiterate what 
my colleague, Dr. Sivaji had asked. When an 
elected representative to any House asks for 
protec- 

tion, what are the parameters to decide that he 
will be given the protection, and whether it is 
in case of extremists violence only and not 
otherwise. Whatever the statements that are 
made in the Parliament and whatever the 
interpretation to the allegations that are made, 
the fact remains that the elected member said 
that he was afraid that he was going to be 
killed, and it did happen. Here lies the tragedy 
of the system. The man said There is a threat 
to my life'. He is dead today. It is for us to 
collectively apply our conscience to this. I am 
not concerned whether it is Telugu Desam or 
A B, C or Congress. But the fact remains that 
a citizen of this country, more so, an elected 
representative of thousands of peoples, said 'I 
am under threat • I need protection'. He is 
dead today. 

Therefore, firstly, based on what evidence, 
did the intelligence agencies come to the con-
clusion that he did not need additional 
security? Based on what facts, did they 
assume that two P.S.Os were adequate 
security? If two P.S.Os were deemed 
adequate security, how is it that Mr. Siva 
Reddy is dead today? 

Then, why is there a discrimination? 
Whether it is a factional feud or, what you 
call, an extremist activity, you cannot treat 
them separately. You have to take one action. 
There is no recourse to the other action, when 
the person is dead. He cannot come back after 
that. Is the State Government or the police 
absolved of their responsibility, that if it is 
established that it is not an extremist activity, 
people can be allowed to be killed by others? 
What is factionalism ? Under whose portfolio 
does it come? Is factionalism a State law and 
order subject or, a Centra! law and order 
subject ? Or, is it that law and order cannot be 
applied to factionalism ? What is it ? Let us 
examine this matter because that is where the 
whole problem of the Andhra and 
Rayalaseema regions starts 

Madam, other people have hastily spoken 
that he was a person with a criminal record. It 
is no! proper. Have we lost all out' decency 
and sentiments even in death ? If that be the 
case, we have many sitting M.LAs, sitting 
M.Ps, and Ministers in Andhra Pradesh who 
have a criminal record, who are the first 
accused in murder cases including that of a 
cabaret artiste Don't ask me to open my 
mouth. It is not going to be very nice for you 
people. (Interruptions). I am not threatening. 1 
am asking you to remain sensitive. 

SUR! MENTAY PADMANABHAM: And 

sensible. 
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SHRIMATI   RENUKA   CHOWDHURY: 
And sensible: yes. 

SHRI P. UPENDRA: Don't provoke her. 

SHRIMATI RENUKA CHOWDHURY: I 
am sensitive. Please do not interrupt me. As I 
said, there are many people who have 
criminal charges against them. Does it mean 
that you can say that he was a person with a 
criminal record and, therefore; he was entitled 
to be killed? 

SHRI V. NARAYANASAMY: Nobody 
said that. 

SHRI P. UPENDRA: Don't interrupt her. 

SHRI V. NARAYANASAMY: She is 
drawing her own conclusion. How can it be ? 

SHRIMATI RENUKA CHOWDHURY: 
Madam, the other point I want to make is this. 
The wife, the widow, of the deceased MLA, 
goes to the House of public representatives, 
the Legislative Assembly of Andhra Pradesh, 
in grief, to ask for justice, to ask for an 
independent enquiry, .or, whatever. Based on 
the assumption made in some newspapers that 
she was coming to attack the Assembly, that a 
bereaved woman, a woman in grief, was 
coming to attack the Assembly, this lady was 
arrested, physically assaulted, picked up, 
dumped into a truck and taken away. (Time-
bell) Madam, what is the recourse left for 
women? Which forum does the Minister or 
anybody else give to a lady who has been, all 
her life, begging for her husband, for her 
husband's protection ? He is killed. She goes 
to the public representatives' forum to say that 
this is the problem and wants that justice 
should be done. She is prevented and arrested. 
Excesses are committed, some consciously 
and some automatically, which are a fall-out 
of overreaction by the State Government. 

I am not blaming anybody. It has happened 
in other people's times. It is time that we put 
our heads together. If we are talking of 
accountability, it starts now. We are not going 
to mention past history. Prime Ministers have 
been attacked. You cannot say that because it 
happened, we will do it next time. That is the 
most ridiculous attitude to the whole thing. I 
am pleading for collective wisdom and 
judgement. This statement, I am afraid, does 
not reflect the facts in regard to what had 
happened. 

Madam, here, I have a personal note to add. 
this is not to divert or dilute the issue. This 

happened incidentally and I just want to men-
tion it. Last night, when my two children, the 
youngest of them 8 years old, were alone in 
my residence in Hyderabad, the police went 
there, in the name of preventive arrests. Why 
preventive arrests in the twin cities of 
Hyderabad and Secunderabad when one lady 
is capable of upsetting the entire police force 
and the State Government gives a direction, I 
do not know. They go and arrest my domestic 
workers. My driver, my personal cooks, my 
gardener and my watchman were taken under 
preventive arrest saying that they were going 
to take part in the Assembly dharna. This is 
carrying absurdities to the ultimate limit These 
fellows have no criminal record, no rowdy 
sheet. They are people who have come for 
employment They work for ffle for a salary 
and they like to work there. How can you have 
them arrested like that ? My children have 
been terrorised. My aging parents were not at 
home. 

This is the height of it I am still saying that 
mis happened unwittingly. I am giving that 
much concession to the Government that 
somebody at the top must have passed an 
order and the juriors would have over-reacted, 
but the fact remains that I deem it a political 
bias against me. I am concerned that this 
situation may repeat itself. Tomorrow we will 
sit in postmortem and discuss the case. So, 
please let it not happen. This is a sad thing. 
We have reached a stage where you say that 
he was bombed because he was a criminal; 
somebody else was bombed because he was a 
criminal. No, this is not the way. We have to 
try to improve things. (Interruptions). I will 
show you pictures and photographs of 
Vangaveeti Mohana Ranga Rao mounted on 
the same pedestal as Jawaharlal Nehru. Mera 
Bharat Mahan. Beyond that I do not want to 
say anything. 

THE DEPUTY CHAIRMAN: Shri Meena. 
(Interruptions). I have your name after that 
Then Mr. Upendra, then Mr. Singla, then Mr. 
Reddy, then Mr. Kotaiah, then Mr. Gautam, 
then Mr. Virumbi and then Mr. Hanumanth-
appa. (Interruptions). I have the names. I have 
your name. 

SHRI S. MUTHU MANI (Tamil Nadu) : 
You have not taken my name. 

THE DEPUTY CHAIRMAN: I have your 
name. 
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Prof. Bhattacharya. 

PROF. SAURIN BHATTACHARYA: 
Madam Deputy Chairman, of late Mr. Pilot 
has been giving us statements in couples, not 
one at a time. This is because the situation is 
perhaps not much desirable. A lot of things 
are happening everywhere. Today it has 
happened in Andhra in Manipur. I will not 
deal with the situation in Manipur. Perhaps 
the Minister has gone there personally, visited 
the affected places and seen the condition, but 
the important thing is to deal with it firmly 
and at the same time sympathetically so that 
ethnic violence is lessened. 

[The Vice-Chairman (Syed Sibley Razi) in the 
chair) 

Regarding the statement on Andhra, I have 
specific questions to ask, as for example, the 
High Court order—the original order—where 
the IGP (Intelligence), the DIG (Security) and 
DIG (Intelligence) were required to assess the 
security requirements of the slain MLA. 
Therein there is a significant line, in my 
opinion, "keeping in view the security 
provided to iM.LAs against whom there were 
threats from extremists", and it seems that the 
Andhra Pradesh Government—I don't dis-
tinguish between the Chief Minister and the 
Home Minister, etc.,—-and also the police 
force came to the conclusion that if there was 
any danger from the extremists, additional 
security was necessary and, if not, not. If the 
security is endangered from factionalism and 
factional fights, that won't entitle a person to 
security. In this particular case, it was not 
thought necessary. That was the position of 
the Andhra Pradesh Government. 

Secondly, in the earlier statement, if I 
remember correctly—the Minister must have a 
copy with him—it was said that the slain 
MLA did send back all the security before 
reaching the Sathya Saibaba Marriage Pandal 
or something like that. He went there. Here it 
is said that there were at least two guards who 
were directed to attend on the slain MLA, at 
the directive of the Speaker. But they did not 
reach him at all. So, what was the existing 
security ? It becomes confusing, really, as to 
what security he did enjoy, because in the 
earlier statement it was said that two private 
gunmen were there. So, another two were 
there, but these four were sent back. Now we 
find that the private gunmen aspect is not here. 
There was something earlier. What was that ? 
That has not been mentioned. And the 
Speaker's directive entailed to give him two 
more securitymen. But these securitymen did 
not reach him. before the tragedy happened. 
Whether the Home Minister of Andhra 
Pradesh has masterminded mis crime or not is 
not my aim. in the sense that it was the respon-
sibility of the Government to ensure the 
security of a person who was clamouring for 
security for such a long time, he being a sitting 
MLA and a former Minuter of the State. 
Others also are entitled to security, but a 
person whose designation is like this is, 
perhaps, all the more entitled to some more 
consideration and some more security in the 
process. Therefore, my friends on the other 
side need not always be very touchy on the 
question of involvement of their party 

 

I am really tired because everybody is con-
verting it into a debate. I request you to ask 
questions, if you have. 
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Government in Andhra Pradesh in the matter. 
Al least they are responsible for gross derelic-
tion of duly, if not connivance and complicity 
or conspiracy. Therefore, I think, this issue 
merits further consideration, further initiatives 
from the Union Government to clarify all 
these nuances and to try to see that if there are 
people in high places involved in this in any 
way, they do not go scot-free. 

Thank you. 

•SHRI P. UPENDRA: Mr. Vice-Chairman, 
the statement made by the hon. Minister today 
contains many holes and discrepancies. I do 
not want to blame him personally or his office 
because he is relying on the information given 
by the State Government and he cannot do 
otherwise, in my view. As a protagonist of the 
rights of the States and keeping in view the 
federal nature of our policy, I do not want the 
Central Government to investigate into every 
incident and give its own judgement. But they 
themselves started this when they gave a state-
ment on the 21st July on the West Bengal inci-
dent by giving the version of both the parties 
and giving the verdict of the Home Minister 
on the incident. If that is the pattern they want 
to adopt, the Home Minister should have 
collected the information from the other side 
also and included it in the statement. If that is 
wrong, they should have admitted that. 

The statement contains one or two glaring 
discrepancies. The very fact that the State 
Home Minister was a party in the writ petition 
in the High Court and that he had to submit 
his counter-affidavit, though it was partially 
upheld by the High Court, shows his 
involvement in the factional fight. The whole 
of Andhra knows that he is one of the parties 
in this factional fight in (hat particular district. 
Therefore, there was more responsibility 
thrust on him in this particular case. 

On the one side you are saying that in a 
gang war or a factional fight, the State has no 
responsibility to give protection. You are not 
protecting all the goondas and ruffians all over 
the State and the country. You are not giving 
any such protection. He merited protection 
only because he was a legislator. When you 
give protection to a legislator, you do not go 
into his personal past and say that he was a 
factional leader, that he was this and that he 
was that and that, therefore, only a limited 
security that is given to other people will be 
given to him. You go by your percep-tin of 
threat to him. You have got a threat- 

perception. We have got a glaring instance in 
Delhi where a legislator, an M.P., who was 
indicated by a commission for involvement in 
certain killings, is being given Black Cats and 
he is going about in three or four cars. Ndbody 
raises any objection because everybody knows 
that there is a threat perception and that he is 
in danger. But, when it comes to other party 
legislators, you say, "He is partisan. He is 
involved in this. He is involved in that." You 
cannot have double standards. If you are 
bound to protect legislators, you cannot apply 
the same standards that you will give the same 
number of PSOs, this and that. That is the first 
thing on which you have to make yourself 
clear. When yon are protecting one as a 
legislator, tomorrow also or today also, you go 
by the threat perception and give whatever 
protection is needed. If you don't want to give 
protection to anybody who is involved in gang 
wars, then, don't give protection to anybody. I 
want you to clarify this particular point. 

The second thing is that nobody believes 
wftat Andhra Pradesh's Home Minister says in 
the statement that from Karnool he ordered 
two persons to go to him and ihat before they 
could go to him he was killed. Everybody in 
Andhra knows, and even papers are 
publishing, that the MLA himself was 
mentioning about this, that he sold the 
Speaker, that he told everybody else, that he 
told the Chief Minister that some people from 
his district were gathering with arms and were 
staying in hotels. Why did the intelligence 
agencies not enquire into that and not catch 
them? 

After he made a complaint in the Assembly 
and when the Speaker had ordered additional 
protection, why did the intelligence machinery 
not act immediately and try to nab them before 
the incident? If two people were ordered from 
Kurnool, should you wait for those two people 
to come ? Could you not give two people from 
Hyderabad as a stop-gap arrangement ? What 
prevented you from doing that ? Is it not a 
very weak argument that the intelligence has 
given ? You should have pulled them up for 
giving this kind ci" an argument. It seems 
when an MLA is telling that he is going to be 
killed any moment you say "Kumool people 
will come after 24 hours or 48 hours and you 
should wait until that time." You should have 
advised the killers to wait until they came. 
Therefore, this is a very weak argument, Mr. 
Minister. You should pull them up. Therefore, 
I say there is no doubt about the involvement 
of the Home Minister which everybody 
believes. It is a blot on your 
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party and a blot on your Government. 
Therefore, some political decisions are also 
required in certain cases. A man who is 
involved in. such kind of a thing, a man who 
could not protect a legislator in spite of the 
complaint and the Speaker's order, has no 
business to continue as Home Minister. I am 
not supporting the argument that the State 
Government should be dismissed. I never 
supported that argument in any case. Even 
when the Governments were dismissed by you 
on the plea of law and order, we opposed that. 
On this incident, I do not say the State 
Government should be dismissed, but at least 
the Home Minister must be punished for 
dereliction of duty. 

Secondly. I wish as a test case you order a 
CBI inquiry into this and get all the facts. It 
will help you also in these things and it may 
make you objective in your mind also. 

One last point which I want to raise is this. 
In many parts, not only in Andhra Pradesh, in 
the Rayalaseema areas, but also in Dhanbad 
areas etc. people known to be involved in 
factional fights, goondaism and gang wars are 
having arms licences. Why don't you 
withdraw these arms licences from those 
people in those particular areas which are 
prone to this kind of incidents? Why don't you 
advise the State Governments to cancel these 
armed licences of those people in those areas 
so that at least certain killings can be avoided 
These are my points. 

SHRI SURINDER KUMAR SINGLA: I 
am extremely grateful that you gave me time 
to speak. 

First I must express sorrow on the tragic 
killing of an MLA, a public man. 

Now, I must state that the hon. Home 
Minister's statement is complete with full 
facts, but I am sad and disappointed. The 
Home Minister should have commented on 
the false allegations made the other day in the 
House on four major facts. One was that the 
deceased MLA's wife had registered a case 
against the Home Minister. The Statement 
says there was no case registered by her. 
Secondly the High Court judgment clearly 
states that the charge that security was 
inadequate was false. On another charge that 
the Home Minister was involved, the High 
Court judgment says there was no 
involvement of the Home Minister at all. 

I am sorry to express here that the whole 
House was subjected to stagy allegations. I 

know the whole party is born out of an Indian 
stage actor. All stagy allegations were there. 
Nothing else. It was most unfortunate that this 
stagy parry, as I call it, really made a trading 
in a political death. They just traded. When he 
was bomb-blasted, they took the body to the 
Governor's House rather than to some 
hospital. 

So my point was are they trying to do ? Is 
this the way to end political violence ? Are 
they not creating more political violence and 
lawlessness ? They themselves are 
responsible for this situation. You know that 
they have made a stagy claim. They said that 
somebody claiming to be a witness gave a 
representation to the Inspector of Police, 
Banjara Hills Police Station accusing that the 
persons who threw the bomb were the 
followers of the State Home Minister. I would 
like to know from the hon. Home Minister 
what are those fabricated facts are which were 
engineered by them to claim that an eye 
witness was there. At about 10JO PM. a case 
was registered by a person who claimed to be 
an eye witness. -With fabricated facts they 
really want to get a political mileage. 

A driver of the State Government, Shri 
Sheikh Mehmood, who happened to be an eye 
witness at the spot when this tragedy had 
occurred claimed that he did not see any 
involvement of the Home Minister or the 
followers of the Home Minister. I would like 
to know whether his statement is to be 
believed or not I am sorry to say that the TDP 
is indulging in falsehood. The hon. Home 
Minister should have said that they are all 
false charges and whatever he had mentioned 
in his statement are facts. 

SHRI G. PRATHAPA REDDY (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, I would 
like to mention that the deceased person, Mr. 
Siva Reddy was closely related to me. In 1980 
by-election when I had contested the State 
Assembly seat he was my chief election agent 
Since then I know him personally and 
intimately. Other Members have already men-
tioned about it Anyway, his death became 
imminent because he had increased his 
enemies time and again. So in this particular 
case, one of the accused who was caught 
redhanded immediately revealed, "We have 
killed him. So and so had killed him. Nearly 
fourteen persons were involved in this murder 
case. All of us do not belong to one village. 
All of us became Mr. Siva Reddy's victims. 
So we have joined together to do this thing." 
He had narrated the entire story when he was 
interro- 
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gated by the police. The police were alarmed. 
One of the prime accused who had planned this 
entire killing was also caught by the police. He 
was remanded to judicial custody. 

When a murder takes place, a doctor should 
confirm whether the victim is dead or not. I want 
to know from the hon. Home Minister whether 
it is correct or not 

Another thing is, panchnama should also be 
conducted. But unfortunately, in this case, Mr. N. 
T. Rama Rao took him to the Governor's place 
instead of taking him to the hospital. This was said 
by my colleague also just now. Who has 
confirmed it as a dead body? Is Mr. Rama Rao a 
doctor ? If at all he had any anxiety about Mr. Siva 
Reddy, even, if he was dead, tie must, have taken 
him to the hospital to ascertain whether mere was 
some little hope. He must have taken him to the 
hospital. But that has not happened. Instead of that 
he wanted to make political mileage out of this 
incident and he took the body to the Governor. 
He demanded that the Governor should come 
out. He also uttered several things without giving 
any respect to the Governor's post also. I request the 
Home Minister to see that Mr. Rama Rao is pro-
secuted for this. 

SHRI SANGH PRIYA GAUTAM (Uttar 
Pradesh): Mr. Vice-Chairman, I have got a point 
of order. This fact does not find place in the 
statement of the hon. Minister. Whatever the hon. 
Member has stated is out of context 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Let him ask. He has a right to make die 
point, subject to confirmation It is in context 
Please try to conclude now, Mr. Reddy. 

SHRI G. PRATHAPA REDDY: I want to| 
seek clarification on another point Our friend Mr. 
Narayanasamy raised an issue about Mr. V M. 
Ranga Rao, MLA, who was killed in 1988.' He 
had demanded additional security for his safety. 
There was a threat from the then Government. At 
that time, the Government had withdrawn the 
security given to him earlier. They had seized his 
weapons; they had seized his vehicles. He went 
on a hunger strike and he was killed while he 
was on hunger strike. During that time, even the 
Central Government the Home Ministry, had 
requested the State Government to provide him 
adequate additional security. But what did the 
State Government say ? It said that only an MLA 
was entitled to such security and only two men 

could be given. They had written a letter to that 
effect. That document is also there very much in 
the record. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Please conclude now. 

SHRI G. PRATHAPA REDDY: The state-
ment given by the Minister of State for Home 
Affairs is full of facts. I want to ask the Home 
Minister as to how many accused got arrested so far. 
I request the hon. Minister to give 
clarifications on these points when he replies. 

SHRI PRAGADA KOTAIAH (Andhra 
pradesh): Mr. Vice-Chairman, Sir, I entirely 
agiree. with, the tactual statement, given, by. out 
Minister of State for Home Affairs. But I am sorry 
that he did not mention the event that happened 
immediately after the brutal murder of Mr. Siva 
Reddy. Our friends are trying to make allegations 
against the performance of the Slate Government 
whether adequate security had been given to Mr. 
Siva Reddy or not. He had been given security as 
per the existing rules but he wanted additional 
security to be given to him. What was the root 
cause for asking this ? Though he was a 
legislator, when he was involved in several 
murder cases, rioting cases and several other 
cases, for how long could the Government protect 
a legislator? That is a question to be considered by 
the Home Ministry or the Government of India. 
He had been involved in so many cases. We have 
convenien-ily forgotton to mention the root cause 
for the niurder of Mr. Siva Reddy. There were six 
murder cases, eight attempt-to-murder cases, ten 
rioting cases, three election offences and four 
other cases against him. He had been involved in 
thirty-two cases; yet the Government had given 
the security personnel as per law. There is no doubt 
that the court did not sanction any additional 
security to Mr. Siva Reddy. But at lite same time, 
on 6th August, there was a d&-ctission in the 
State Assembly. Ultimately, the Speaker directed 
the Government to give him additional security. 
The additional security had been provided but he 
could not utilise the security available with him. 
What was the reason for that ? I would not like to 
say much on this. The Hinda, which is a national 
paper, had said. It is surprising that Siva Reddy 
did not niake use of the two security men to 
accompany him on the plea that he did not need 
them as be tfas attending a marriage. It is thus 
difficult to entirely blame the Government and 
certainly, f4r. N. T. Rama Rao was trying to get 
some 
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political mileage out of the unfortunate 
incident when he refused to allow the police 
to intervene. Instead, Mr. Rama Rao went to 
the Raj Bhavan with the body of a slain leader 
to lodge a protest against the Government 
with the Governor. There is little doubt that 
the outrage was clearly a well-planned attack 
and Mr. Reddy himself had been living in 
constant fear of his life, as would be evident 
from the pleas of his associates for greater 
security for him..." 

SHRI MENTAY PADMANABHAM: Let 
him read the other portion also. 

SHRI PRAGADA KOTAIAH: I am quot-
bg from The Hindu which made all enquiries 
about the matter. They have stated that "the 
Government is not responsible, in any way, 
for the murder and adequate security had 
been given to him under law and additional 
security also had been provided. But 
unfortunately, Mr. Siva Reddy could not 
utilise the security personnel available with 
him." What was the reason for that ? He 
simply said, "I was going to attend a marriage 
function and you are not necessary" and that 
was the main reason. {Interruptions). 

SHRI MENTAY PADMANABHAM: 
There is no complaint. How long can we go 
on like this ? (Interruptions). 

SHRI    PRAGADA    KOTAIAH: We    are 
forgetting that fact and trying to make 
allegations against each other. All of us know 
the root cause for the murder of Mr. Siva 
Reddy. He himself said on the floor of the 
Assembly <hat his life was in danger. Why 
was it so, Sir? We are all here as Members of 
Parliament. How many of us are in danger 
here ? But because of the atrocities committed 
by him, several rivals were there and they 
were following him to take revenge and 
ultimately revenge was taken by his rivals. 
Therefore, there is no point in making the 
allegations against the Government. 
(Interruptions). 

 

Security to Shri Reddy be provided on 
the pattern on which security to some 
legislators has been provided who have 
received threats from the terrorists. 
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SHRI S. VIDUTHALAI VIRUMBI (Tamil 
Nadu): Mr. Vice-Chairman, Sir, I want to 
confine myself to what is mentioned in the 
statement. I do not know about the character 
of the MLA who was murdered. And I don't 
want to go into it He might have been a pious 
and an amiable person or he might have been 
a criminal, But the thing is that the 
Government should protect a citizen. And 
even if he was a criminal, as mentioned by the 
Members on the other side, the law of the 
land should have taken its own course. We 
cannot justify the murder because he was 
involved in such-and-such activities. It is not 
proper.. interruptions) 

SHRI G. PRATHAPA REDDY: Nobody is 
justifying it. 

SHRI MENTAY PADMANABHAM : 
Then there was no point in saying that he had 
a criminal record. Why did you say that ? 
Because he had a criminal record, could the 
Home Minister conspire to kill him ? 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): You please continue. 

SHRI S. VIDUTHALAI VIRUMBI: It is 
also a matter of coincidence that the persons 
murdered before also had the same record. But 
I don't want to go into this aspect. I would 
like you to refer to page 2 where it has been 
men- 

tioned that the hon. Speaker of Andhra 
Pradesh had ordered that the security of the 
MLA should be upgraded. What has been 
further stated is that the Home Ministry 
conveyed this message to the DIG in the 
evening. And on that particular day, the DIG 
was not there in Andhra Pradesh as he had 
gone on tour. Then, the statement says that 
some S.P. contacted the Additional 
Commandant II Battalion in the night which 
was stationed some 200 kms. away from the 
capital of the State. What I want to say is that 
after the hon. Speaker of the Assembly had 
ordered the upgradation of the security of the 
MIA, the S.P. had sent the message in the 
evening, and no time is mentioned. So, even if 
we presume that the message was sent at the 
last minute of the office hours, which is 
usually 6 o'clock, the S.P. had then contacted 
the Additional Commandant in this regard. 
Now, Sir, what transpires is that first the 
Speaker had ordered; then the DIG was 
contacted and since he was not available, the 
S.P. talked to the Additional Commandant. 
Now, if the Home Ministry had contacted the 
S.P.'s office at 6 o'clock, the message would 
have reached the Commandant in 15 minutes 
and since they were stationed 200 kms. away, 
they could have reached the place, say, within 
four hours even in the night But since they did 
not arrive even on (he 7th morning, the day on 
which this unfortunate thing happened. So, 
what I feel is that it is a cooked up statement I 
am not accusing the Minister, I am not 
accusing the Central Government. What I feel 
is that he received a report from the State 
Government which is actually nothing but 
untrue and based on that report, he is giving 
information to us. 

SHRI H. HANUMANTHAPPA 
(Karnataka): Do you want him to go to 
Hyderabad and find out... {Interruptions) 

SHRI MENTAY PADMANABHAM: 
When he has gone to Calcutta to enquire into 
the firing, why cannot he go to Hyderabad ? 

SHRI S. VIDUTHALAI VIRUMBI: What I 
want to say is that he went to Calcutta to get 
the information. He should have adopted the 
same 

way to get the information from Hyderabad 
also. That is what I wanted to say. Then, Sir, 
regarding DGP, they said he went to attend to 
some security arrangements for the Chief 
Minister. Therefore, I want to know the date 
on which the Chief Minister had proposed to 
go to Chirala, whether there is a difference 
between the date of the murder and the 
proposed date of the tour of the Chief 
Minister. If there is no dif- 
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ference, then we can find out whether their 
statement was true or not. Secondly... 
(Interrtiptions)... 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI) : Please conclude now. 

SHRI S. VIDUTHALAI VIRUMBI: Only 
one minute, Sir. After all these things, it is 
said in the statement that one unknown 
person complained about this. In these days, 
do you believe that somebody will come on 
his own and complain ? People are afraid for 
the security of their jobs. An unknown person 
coming and filing an FIR is totally 
unbelievable. 

What I feel is that if it is entrusted to the 
State CID, the truth will not come out. 
Therefore, it should be entrusted to the CBI. 
This is the only way by which the truth can 
come out. 

One last word. Sir. If it continues like this, 
if you don't take action—I am not worried 
about who killed and other things—it will 
lead to Naxalism in one State after another 
and people will lose faith in the democratic 
system of our country. In order to save 
democracy, they should see to it that culprits 
are arrested and punished according to the 
law of the land. 

Thank you. Sir. 

SI IRI H. HANUMANTHAPPA: Thank 
you very much, Mr. Vice-Chairman, Sir, for 
giving me this opportunity. Much has been 
said about the failure to provide security. But. 
unfortunately, even if there were a hundred 
securitymen, destiny would have played its 
role. Even the security that was with him was 
left behind and he offered to go in a friend's 
car for a marriage. So, blaming the 
Government or the security arrangements will 
not come to our rescue at all. Destiny has 
played its role. I don't want to take shelter 
under destiny. I certainly agree that proper 
security should have been there. 
Unfortunately, what happened in this case 
was Shri Siva Reddy felt, "When I am going 
to a private function, why should I take these 
people ?" He did not even use his own car He 
sat in a friend's car and went. When death 
comes, it does not wait for these things. 
Everybody has accepted that it is not a 
political murder. It is a murder because of 
factional feud. 

SHRI MOTURU HANUMANTHA RAO: 

Nobody has said ... (Interruptions). . . 

SHRI H. HANUMANTHAPPA: If you 
don't say, don't say it. In the statement. it was 

said that it was because of rivalry. I cannot go 
beyond that and I have to depend upon this 
statement. In some cases, I will go. Now, they 
want to have political mileage out of this 
murder. 

Sir, I want to ask certain pointed questions. 
About the adequateness of the security, there 
was an order of a court. It was as early as 
December, 1992. The first order was in 
November, 1992 and the second writ petition 
was also disposed of. After the second order, 
Shri Siva Reddy has not taken any steps to go 
to the court again and demand for adequate 
security. This is number one point. When the 
police assessed— the High Court directed 
them to assess—that this would be the 
required security, he has not filed an appeal 
against this order. And, lastly, when he raised 
this issue in the Assembly, he did not say 
whether the security was required on that very 
day or the next day. He asked for the security 
and the Speaker ordered upgrading his 
security. But the question is one of time. 
Nobody knew when it was required. Mr. Siva 
Reddy might have known that he required the 
security on that very day or the next day. But 
that was not mentioned on the floor of the 
House or in the order of the Speaker. Mr. 
Upendra asked why people should come from 
200 miles away. Here there is some sort of 
delicacy. The very Home Ministerof the State 
is accused. If he had not agreed to the option 
of the deceased for providing security, then 
also Mr. Upendra would have said that the 
Home Minister had sent his own policemen 
who absconded from the scene and who were 
responsible for the murder. 

SHRI P. UPENDRA: I did not say that. I 
only asked why ad hoc arrangements were 
not made. 

SHRI H HANUMANTHAPPA: If ad hoc 
arrangements had been made, it would have 
been done by the very same Home Minister 
who would have taken some policemen from 
Hyderabad. Then also you would have 
accused the Home Minister ... (Interruptions) 
... Even if the Kurnool police battalion had 
been sent you would have accused him ... 
(Interruptions) ... 

SHRI MENTAY PADMANABHAM : 
Even the Kurnool policemen are under the 
control of the Home Minister only. 

SHRI 11 HANUMANTHAPPA: It was his 

option. Please listen to me. It was his choice. 
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SHRI MENTAY PADMANABHAM : It is 
the version given by the State Government. 

SHRI H. HANUMANTHAPPA: It was his 
choice that it should be from his own native 
district and probably he had more confidence 
in them. Now, I am raising only pointed 
questions 

Will the honourable Minister enlighten us as 
to whether the widow of the deceased tried to 
enter the Assembly hall which was a 
prohibited area and whether it is also a fact 
that there were 85 ladies also who called 
themselves sympathisers of the victim of the 
deceased and who had also started a hunger 
strike at I lyderabad as a counter ? Is it also a 
fact that in a similar situation additional 
security was denied to Shri Mohana Ranga 
Rao under the State law during the TOP rule ? 
I would like to know whether it was dented 
when he asked for it. Was it under the State 
law which is today prevailing there ? Is there 
any exemption in enforcing the law ? If 
somebody is working with some MPs or 
MLAs and if the law of the land prescribes a 
certain action, is there any exemption ? If 
somebody is working with me in my house, 
does he get any exemption from the enforce-
ment of the law ? 

Now, I come to the question of the CBI. We 
are the Council of States. Whenever the ques-
tion of the powers of the States comes in, we 
vehemently argue against any intervention by 
the Centre and we today are making the law 
that we can use the CBI whenever the Centre 
wants it. Should not the State Government 
give its permission or concurrence ? Is this the 
opinion of the leaders here who are 
demanding today that the CBI should make 
the inquiry? Are we to change the law to have 
the concurrence of the State Governments 
before proceeding further with the CBI 
inquiry? 

SHRI MOTURU HANUMANTHA RAO: 
You also demanded that day. 

SHRI H. HANUMANTHAPPA: I did not 
raise it on that day. I am only asking how we 
have to act in the future. When it suits me, I 
ask for the CBI and when it does not suit me, 
I say that this is a federal structure and the 
Centre should not intervene. 

SHRI MENTAY PADMANABHAM: Mr. 
Hanumanthappa, I am putting the same ques-
tion to you. Whenever it suits them, they will 
use the CBI and when it does not suit them, 
they will not do it 

SHRI H. HANUMANTHAPPA: You have 
already said that and other friends also have 
put the same question. 1 accept that and 
accepting that, I am putting a question to the 
Home Minister: Is the Government 
considering the question of amending the law, 
in consultation with the opposition parties or 
the State Governments, to take over the power 
of instituting a CBI inquiry directly whenever 
the Central Government wants it ? 
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SHRI S. MUTHU MANI: Sir; I am going 
to ask only simple questions. Sir, in the 
statement ft is very clearly stated that there 
was a threat to Mr. Siva Reddy from factional 
rivalry and not from the extremist elements. I 
would like to know from the hon. Minister 
whether there are any security norms fixed for 
extremist threat and non-extremist threat. 

Secondly, Sir, from the statement it is clear 
that every one of the higher officials of the 
Police Department has known that there was a 
threat to the life of Mr. Siva Reddy. There is 
no doubt about that. Already, at the time of 
election, five constables were provided as 
security for him, and the same was reduced to 
two after the election was over. The Speaker 
has directed on 6th August that the security 
for the MLA should be upgraded. My second 
question is: How much time was taken by the 
concerned police officials to assess the threat 
to Mr. Siva Reddy and to provide adequate 
security after receiving the direction from the 
Speaker ? And what are the further steps 
taken ? 

My third question is, here serious 
allegations have been made by the hon. 
Members against the Home Ministerof 
Andhra Pradesh. I would like to know 
whether the Central Government is going to 
probe this matter by ordering a C.B.I. enquiry. 

My next point is, it is a very unfortunate 
thing. I hope the Centre, particularly our hon. 
Minister of State for Home Affairs is going to 
eradicate goondaism, and I would like to 
know from the hon. Minister whether he is 
going to convene a meeting of all the political 
leaders to find out a solution to the problem in 
order to eradicate goondaism. 

My last point is, some hon. Members said 
that late Mr. Siva Reddy could not utilise the 
security provided to him. I would like to 
know from the hon. Minister whether it is a 
fact that the security constables reported to 
the Andhra Pradesh Government that Mr. 
Siva Reddy asked them to go back. 

My last question is whether the hon. Chief 
Minister of Andhra Pradesh has consented to 

the Central Government for a C.B.I, enquiry 
or not. 

MESSAGE FROM THE LOK SABHA 

The Conservation of Foreign Exchange and 
Prevention of Smuggling Activities 

(Amendment) Bill, 1993 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha : 

In Accordance with the provisions or rule 
96 of the Rules of Procedure and Conduct 
of Business in Lok Sabha, I am directed 
to enclose the Conservation of Foreign 
Exchange and Prevention of Smuggling 
Activities (Amendment) Bill, 1993, as 
passed by Lok Sabha at its sitting held on 
the 12th August, 1993." 

Sir, I lay the Bill on the Table. 

STATEMENT BY MINISTER 

Fatal bomb attack on Shri P. Siva Reddy, 
Telugu Desam M.L.A.—Contd. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI) : Now the Minister will reply. 

SHRI RAJESH PHOT Mr Vice-Chairman, I 
have been listening to all the hon. Members. If 
you recollect, two days back I gave a 
statement and when I saw the sentiments of 
the people, even I felt that there was 
something which the hon. Members would 
like to know further, and I voluntarily said 
that I will get back to the House and will 
clarify all those apprehensions and all those 
questions which still persisted in the minds of 
the hon. Members, and these were very 
pertinent questions, whether there was 
adequate security, and also about the High 
Court judgement. All this made me feel that 
there was something more to that, and that is 
why I accepted the responsibility and said that 
I would come back to the House. 

Sir. I would have straight gone with the 
feelings which the hon. Members have 
expressed today, because I was going through 
the proceedings in the Vidhan Sabha at 
Hyderabad, when they were made during the 


